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Hindustan Machine-' 
Tools Limited 

[Shri D. C. Sharma] 
the private sector. There are some 
persons in the South who are in thp.ir 
private life more wedded to private 
sector than to public sector. Th~refor~ 
when they comp. here they have t~ 
speak with some kind of reservation. 
I am absolutely a man for the Dublic 
sector and I want this public se~tor to 
be as big as possible. -

So far as the dispersal of industrie~ 
is concerned, the hon. Minister has 
given his observations. but I want to 
ask him one thing. How far is he go-
ing to disperse these industries? 

Shri Manubhai Shah: I may say 
that he was not at all present or heard 
me. I have said about each machine 
tool factory plant of Hindustan Mac-
hine Tools areawise giving the reason 
for every factory . . . (lnterTUV-
non). 

Mr. Chairman: Order, order. I may 
again bring to the noticp. of the hon. 
Member that this is the winding up 
stage of the debate. He should not 
rais .. new issues now. Hp may reply 
to certain point.q rais .. d hy the hon. 
Minister or by other hon. Members. 
but let him not raise new is:ues 

Shri D. C. Sharma: I do not want 
to raise any new issues. but what J 
have been saying is that th" reDly of 
the hon. Minister ha~ be .. n very disap-
pointing from my noint nf view hp-
cau~.. hp ha~ not touch .. d any of th .. 
issues that I had raised. 

In the end I want to SAv thAt Wp 
are all very proud nf the HMT. Ther .. 
is no doubt about it. But. I think the 
hon. Minister should have told us a 
few more things about the points that 
were raised by me and bv the only 
oth .. r speaker. I thought that should 
have been done. Specially T wanted 
to know something about the workers. 
That has not been done by the hon. 
'Minister. . 

Lastlv. I would say that this Hin-
dustan Machin... Tool factorv should 
grow from strength to .trenJ!1;h and T 
wish that the model that it has set 
.... 0\J14 l>e fc:>Howed 'IIf fl~er f!!!lt!!rl~s 

also so that our public sector becomes 
one of the must glorious examples of 
our nation-building projects of this 
country. 

Mr. C11airman: The question is: 

"That this HOuse takes note of 
the Annual Report of the Hindus-
tan Machine Tools Limited for the 
year 1959-60 along with the Audit-· 
ed Accounts and comments of the' 
Comptroller and Auditor General' 
thereon, laid on the Table of the 
HOuse on the 4th August, 1960." 

The motion was adopted 

Mr. Chairman: I think we may now 
adjourn. 

The Deputy Minister of Law (Shri 
Hajarnavis): No, Sir. 

Shri Naqshir Bharucha (East Khan-
desh): There is a small Bill which 
will take only five minutes. 

Shri Hajarnavis: It is 'a formal 
amendment to the Indian Succession 
Act. I had requested the hon. De-
puty-Speaker to take it up. 

It wiII take only five minutes. 
Some Hon. Members: That may be 

taken up. 
Shri Hajamavis: The Deputy-

Speaker said that it may be taken up. 

Mr. Chairman: I am entirely in the 
hand9 of the House. 

Shri Naushir Bbarucha: I may be 
taken up. 

Mr. Chairman: Yes. 

16.30 hrs. 

INDIAN SUCCESSION (AMEND-
MENT) BILL 

The Deputy Minister of Law (Shri 
Hajamavis): Sir, I beg to move: 

"That the Risk further to 
amend the Indian succession Act, 
1925, as passed by Rajya Sa.bha, 
·be taken into· consideration." 



2337 Indian CHAITRA 7, 1884 (SAKA) Succession (Amendment) BilI2338 

This is a small Bill. The effect of 
the Bill is to apply the law which now 
applies to Hindus, Mohammedans, 
Budhists, Sikhs and Jains also to 
Pars is which there has been a 
demand from the Parsi commu-
nity. Under section 211, after a 
persOn dies, his property vests in h's 
executor or administrator. But, this 
provision does not apply to Hindus, 
Mohammedans, Buddhists, Sikhs and 
Jains. If the property passes by survi-
vorship, it vests in the survivor. If it 
vests in the executor or administra-
tor, he has to take Letter of Adminis-
tration and jf the deceased has left a 
will, probate has got to be taken out 
under section 213. It was represent-
ed to Us by the Parsi community that 
like the Hindus. Mohammedans, Bud_ 
dhists, Sikhs and Jains, this provision 
should not apply to the Parsi com-
munity. This amendment seeks to 
give effect to this demand on behalf 
of the Parsi community and tries to 
bring their law on this subject in line 
with the other communities. This is 
the effect of the Bill and I commend 
At to the acceptance of the House. 

Mr. Chairman: Motion moved: 

"That the Bill further to amend 
t.he Indian Succession Act, 1925, as 
passed by RajYa Sabha, be taken 
into consideration." 

Shrl Naushir Bharucha (East Khan-
desh): Sir, I shall not take the time 
of the House. I rise to support this 
Bill and thank the Government for 
bringing this Bill for amending the 
Indian Succession Act. 

It was by a strange historical coinci-
dence that the Parsi community was 
subjected to a different procedure in 
the matter of intestate succession from 
the various other Indian communities, 
such as Hindus, Buddhists, Sikhs and 
Jains. The disadvantage under which 
th's community was suffering was that 
under the law, if a person left a will, 
the executor had to apply for probate 
and if he did not leave a will, he had 
to apply for Letters of administration. 
Both of them were procedure not only 
combersomll, b\lt extremely expensive. 

The present amendment seeks to bring 
the Parsi community on the same 
bas's as Hindus, Mohammedans, Sikhs 
and Jains. I think the Government 
have done well in accepting the sug-
gestio" of the Parsi community. I may 
assure the House that barring the 
reason of historical association or his-
torical accident, there was nothing at 
all ci ther in the custom of the Parsi 
community or any other law appli-
cable to them which should have plac-
ed any distinction between them and 
the other communities. I. therefore, 
welcomp this Bill and i: thank the 
Government for having brought it up. 
Though justice is being done rather 
late in the day, still we are glad that 
one big grievance under which the 
community was suffering is beinl[ re-
moved. 

Mr. Chairman: I think Shri Ananta 
Tripathi Sharma wailts to speak. 

Shri Ananta Tripathi Sharma (Chat-' 
raour-Orissa): I wanted to slICak on 
the Indian Succession (Amendment) 
Bill 1958. but I find that the present 
Bil!' is the Indian Succession (Amend-
ment) Bill, 1961. So. I do not want 
to say anything on this. 

Mr. Chairman: The Question is: 

''That the Bill further to amend 
the In:!ian Succession AIlt 1925, as 
passed by the Rajya Sabha. Ite 
taken into consideration." 

Thp. motiOn was adopted. 
Mr. Chairman: Now, we shall take 

up the Bill clause by clause. Clause 
2 and 3 have no amendments. So. 1 
shall put both these clauses together 
to vou> 

The auestion is: 

"That clauses 2 and 3 stand part 
of the Bill." 

TIle motiOn was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 4- (Amendment f/j ,ection 
213\. 
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Shri Hajamavis: I have got a for-
mal amendment to this clause. I beg 
to move: 

'Pal(p 1. line 20, for '1961'. substitute 
'1962'. (3), 

This amendment follows as a result 
of the amendment that will be made.in 
the ShOTt Title. The name of the Act 
will now read as the Indian Succes-
sion (Amendment) Act, 1962 instead of 
as the Indian Sucfession (Amend-
ment) Act, 1961. This is a consequen-
tial amendment. 

Mr. Chairman: The question is: 

Page 1. line 20, for '1961' substitute 
'1962'. (3). 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 4, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bill. 

Clause 1- (ShoTt Title) 

Amendment made: 

. Page 1, line 4, for '1961' substitute 
'1962'. (2). 

(Shri Ha;arnavis) 

Mr. Chairman: The question is: 

"That claUse 1, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 1, as amended, was added to 
the BilL 

Enacting Formnla 

Amendment made: 

Page 1, line 1, for 'Tyelfthyear' sub-
stitute 'Thirteenth Year'. (1). 

(Shri Ha;arnavis) 

Mr. Chairman: The question is: 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was ad6pted. 

The Enacting Formula, as amended, 
was added to the Bitt. 

The Long Title was added to the Bill. 

Shri Rajamavis: I beg to move: 

"That the Bill, as amended, be 
passed". 

Mr. Chairman: The question is: 

'"!'hat the Bill, as amended, be 
passed" . 

The motion was adopted. 

16.39 hrs. 

The Lok Sabha then adjourned till 
Eleven Of the Clock on Thursda1l, 
March 29, 19621Chaitra 8, 1884 (Saka). I 




